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Manoj Kumar Aggarwal (Accountant Member)

1. These are quantum appeal as well as penalty appeal by revenue
for Assessment Year (AY) 2013-14. The quantum appeal ITA
No0.449/Asr/2024 arises out of an order of Ld. Commissioner of Income
Tax (Appeals), National Faceless Appeal Centre (NFAC), Delhi [CIT(A)]
dated 21-06-2024 in the matter of an assessment framed by Ld. AO u/s
147 r.w.s 144 of the Act on 29-03-2022. The Ld. AR, at the outset,



stated that the revenue’s appeal is not maintainable on account of low
tax effect which has been disputed by Ld. Sr. DR. Having heard rival
submissions and upon perusal of case records, the appeal is disposed-
off as under.

2. The Ld. AO made assessment of bank deposits for Rs.195.63
Lacs as unexplained cash credit and computed the income of the
assessee. The copy of computation sheet DIN ITBA/AST/S/114/2021-
22/1041937397(1) dated 29-03-2022 is on record. Upon perusal of the
same, it could be seen that Ld. AO has computed net tax liability in
Row No0.39 as Rs.58,70,012/-. Upon further appeal, Ld. CIT(A)
observed that the assessee expired on 10-11-2017 and reassessment
notice was issued on 28-03-2021 in the name of the deceased
assessee without bringing on record the legal heirs. No fresh notice
was issued in the name of legal heirs. Accordingly, the assessment
order was annulled against which the revenue is in further appeal
before us.

3. From the computation sheet dated DIN ITBA/AST/S/114/2021-
22/1041937397(1) dated 29-03-2022, it is quite clear that net tax
liability on the assessee has been computed as Rs.58,70,012/- which is
below threshold limit of Rs.60 Lacs as prescribed in latest CBDT
Circular No.5/2024 dated 15-03-2024 which has superseded all the
earlier circulars and the same applies to the pending appeals also.
Accordingly, the appeal is not maintainable in terms of latest CBDT low
tax effect circular. No exception has been shown to us. Therefore, the

revenue’s appeal is liable to be dismissed as non-maintainable subject



to liberty to revenue to seek revival of the appeal, in case the tax effect
is found to be more or it is shown that the case falls under any of the
exception. In the result, ITA No0.449/Asr/2024 stand dismissed as non-
maintainable.

4. Against quantum additions, Ld. AO has levied penalty u/s
271(1)(c) for Rs.58,70,012/- vide order dated 12-09-2022. Since
assessment was annulled, the consequential penalty was also
annulled. Aggrieved, the revenue is in further appeal before us. We find
that, tax effect being less than Rs.60 Lacs, this appeal is also not
maintainable on low tax effect.

5. Both the appeals stand dismissed as non-maintainable due to low

tax effect.
Order pronounced u/r 34(4) of Income Tax (Appellate Tribunal) Rules,
1963.
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